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R.C. No. K/0644/2014   District Forest Office, 
       Tuticorin Division 

       Tuticorin – 8 
 

       Date: 17.12.2014 

 

Sub Reply to request made seeking information 

under the Right to Information Act 2005 – 

Regarding 

Ref Your petition dated 

 

With regard to your petition under reference seeking 

information, the following details are provided:- 

(01)  There is a reserve forest called Kuthiramozhi Their,  

Kuthiramozhi village, Thiruchendur taluk, Tuticorin district. 

(02) In this regard, there is no particulars available in this office. 

Sd/-. 

Public Information Officer 
District Forest Office, 

        Tuticorin Division 
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YEARWISE ADANGAL ACCOUNT WITH REGARD TO THE LANDS IN POSSESSION AT KAYALPATTINAM NORTH VILLAGE, 

TIRUCHENDUR TALUK, TUTICORIN DISTRICT FOR THE FASLI YEAR 1431 

Details of Land under Land Tax Scheme Name and 
Number of the 
person in 
possession or in 
enjoyment 

Name of the 
Cultivator 

FIRST CROP 

Land 
measure 
ment No 

Sub  

Division 

Extent Kist One 
crop 
or 
two 
crop 

Whether any 
part of land 
cultivated by 
the farmer 

In which 
month 
the crop 
was 
planted 

Name 
of crop 

Extent of 
plantation/ 
harvest 

 

True 
irrigation 
source 

Percentage of 
plantation 

1 2 3 4 5 6 7 8 9 10 11 12 

248 - 2.85.0 3.62 117 Dharatchi 

dara Chemical 

Works Ltd,  

      

252 - 3.11.0 2.88 117 -DO-       

253 - 0.15.5 0.69 117 -DO-       

235 - 14.10 1.31 117 -DO-       

256 - 50.90 4.15 117 -DO-       

257 - 1.23.0 1.90 117 -DO-       

258 - 1.91.0 1.91 117 -DO-       

259 - 19.75 2.73 117 -DO-       
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260 - 18.80 2.60 117 -DO-       

267 - 8.06.0 4.98 117 -DO-       

268 - 2.51.5 15.8 117 -DO-       

269 - 08.85 05.5 117 -DO-       

270 - 0.34.0 0.21 117 -DO-       

331 2 16.64.0 15.21 117 -DO-       

332 1 6.26.5 5.73 117 -DO-       
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CROP Remarks of the Village Assistant Nature and details of extent of non 

cultivation in the following items 

 

a. forest 

b. Waste land 

c. land used for agriculture and 

other purposes 

d. cultivable lands 

e.standard grass fields and other 

lands 

f.Grove and other trees planted 

which are not included in the 

plantation area  

 

Remarks of 

the Officer 

Inspecting the 

Crops 

 

In which 

month 

the crop 

was 

planted 

Name 

of crop 

Extent of 

plantation/ 

harvest 

SECOND 

True 

irrigation 

source 

Percentage of 

plantation 

Measurement in links with 

regard to the plantation done in 

the portion of the land 

 

(2) Nature and extent of land 

without encroachment 

 

(3) list of Crops shown as 

cultivated without water sources 

in the previous month and the 

said lands cultivated during this 

month with water resource 

 

13 14 15 16 17 18 18A 19 

     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   
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     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   

     Salt pan   

/TRUE COPY/ 

Sd/- 

Village Administrative Officer, 

8, Kayalpattinam North, 

Tiruchendur Taluk 
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TAMIL NADU
GOVERNMENT GAZETTE
EXTRAORDINARY        PUBLISHED BY AUTHORITY

 © [Regd. No. TN/CCN/467/2012-14.
 GOVERNMENT OF TAMIL NADU [R. Dis. No. 197/2009.   
 2023 [Price: Rs. 1.60 Paise. 

No. 421] CHENNAI, FRIDAY, DECEMBER 29, 2023 
 Margazhi 13, Sobakiruthu, Thiruvalluvar Aandu-2054

II-1 Ex. (421) [ 1 ]

Part II—Section  1
Notifications or Orders of specific character or of particular interest to the 

public issued by Secretariat Departments.

NOTIFICATIONS  BY  GOVERNMENT

REVENUE AND DISASTER MANAGEMENT DEPARTMENT
Secretariat, 29th December 2023.

No. II(1)/REVDM/43(a)/2023.

[DISASTER MANAGEMENT - NORTHEAST MONSOON 2023 – CY CLONIC STORM “MICHAUNG” (MIGJAUM) -
DISTRICTS OF CHENNAI, TIRUVALLUR, CHENGALPATTU AND KANCHEEPURAM AS “CYCLONE AFFECTED 
DISTRICTS” - UNPRECEDENTED EXTREMELY HEAVY RAINFALL AND FLOOD-DISTRICTS OF TIRUNELVELI, 
THOOTHUKUDI, KANNIYAKUMARI, TENKASI, RAMANATHAPURAM AND VIRUDHUNAGAR AS “FLOOD 
AFFECTED DISTRICTS” – DECLARATION - ORDERS – ISSUED.]

The following Government Order is Published:— 

[G.O Ms. No.604,  Revenue and Disaster Management Department, Disaster Management Wing, D.M.II Section, 
29th December 2023, மாÄகÞ 13, ேசாபÐĉĄ, ÖĉவÈčவÄ ஆ¾Ă-2054.]

Rඍඉඌ:

1. From the Additional Chief Secretary/ Commissioner of Revenue Administration and State Relief 
Commissioner, Letter No.NC1(4)/1006/ 2023-1, Dated 27.12.2023.

2. From the Additional Chief Secretary/ Commissioner of Revenue Administration and State Relief 
Commissioner, Letter No.NC1(4)/1006/ 2023-2, Dated 27.12.2023.

---------

Order:  No.604,  Revenue and Disaster Management Department, Disaster Management Wing, D.M.II Section,
29th December 2023.

In the letter fi rst read above, the Additional Chief Secretary/Commissioner of Revenue Administration and State Relief 
Commissioner has stated as follows: -
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(i) Tamil Nadu is multi-hazard prone State and faces the brunt of the cyclonic storms during the Northeast 
Monsoon periods and in addition the State also faces spells of heavy downpours and cloud bursts resulting 
in damages due to fl oods. During the current Northeast Monsoon 2023, the cyclonic storm “Michaung” 
(MIGJAUM) which originated in Bay of Bengal moved to South Andhra Pradesh Coast very close to Chennai 
and as a result Chennai, Tiruvallur, Chengalpattu and Kancheepuram Districts experienced unprecedented 
intermittent heavy to extremely heavy rainfall between 03.12.2023 and 04.12.2023 causing inundation in low 
lying areas. The average rainfall recorded in the above-mentioned districts between 54.80 cm on 03.12.2023 
and 54.61 cm on 04.12.2023 (48 hours) totally 109.41 cm.

(ii) The rainfall recorded on 03.12.2023 and 04.12.2023 is high in Chennai, Tiruvallur, Chengalpattu and 
Kancheepuram districts and as such the rainfall recorded in 4 days from 01.12.2023 to 04.12.2023 is 200% 
to 291% more than the normal rainfall for the month of December.  

(iii) Further, the rainfall received in Chennai, Tiruvallur, Chengalpattu and Kancheepuram districts between 
03.12.2023 and 04.12.2023 is also higher than the normal rainfall for the above two days.

(iv) In spite of the best eff orts and advance preparedness by the State the enormity of the unprecedented rainfall 
has aff ected all walks of life caused extensive damages to Micro, Medium and Small Enterprises, ravaged 
the economy of the fi shermen, crippled power, transport infrastructure, agricultural and horticultural crops 
and seriously aff ecting the livelihood of lakhs of people.

(v) It is requested that, Chennai, Tiruvallur, Chengalpattu and Kancheepuram Districts may be declared as 
“Cyclone aff ected districts”.

2. In the letter second read above, the Additional Chief Secretary/Commissioner of Revenue Administration and 
State Relief Commissioner has stated as follows: -

(i) The State faced unprecedented extremely heavy rainfall on 17.12.2023 and 18.12.2023 in four Southern Districts of 
Tamil Nadu viz., Thoothukudi, Tirunelveli, Tenkasi and Kanniyakumari and consequent devastative fl ooding. 
Moreover, the Ramanathapuram and Virudhunagar Districts were also moderately aff ected by heavy to very 
heavy rains.

(ii) The Unprecedented historic rainfall on 17th and 18th December, 2023 has far exceeded the season’s normal 
rainfall at many places. In some places, it has exceeded even annual rainfall for the region in a single day. 
For example, at Kayalpattinam in Thoothukudi district 94.6 cm rainfall has been received between 08.30 Hrs. 
of 17.12.2023 to 08.30 Hrs. of 18.12.2023, which is more than the annual rainfall for that station. Similarly, 
many stations in Tirunelveli and Thoothukudi districts recorded over 40 cm of rainfall in less than 24 hours. 
Further, it is stated that 76% of the season’s rainfall for Tirunelveli District has been received in just one 
day i.e. on 17.12.2023 (08.30 AM) to 18.12.2023 (08.30 AM). Similarly, in Thoothukudi District, 86% of the 
season’s rainfall has been realized. Due to the above, many parts of the Thoothukudi and Tirunelveli Districts 
have been devastated due to the fl ooding and inundation throwing the normal life out of gear.

(iii) The State has taken all preparatory and precautionary steps to face the challenge. However, the magnitude of 
the rainfall has been extremely heavy and widespread in the 4 districts of Southern Tamil Nadu viz., Tirunelveli, 
Thoothukudi, Tenkasi and Kanniyakumari and other two district of Ramanathapuram and Virudhunagar. 

(iv) The extremely abnormal heavy downpour due to upper air circulation and consequent fl ooding had caused 
loss of human lives, cattle and also heavy damages to houses, huts, agricultural/ horticultural crops, public 
infrastructure like roads, bridges, power, water supply etc. Lakhs of people have been aff ected due to 
fl oods and inundation in their habitations resulting in loss of houses, clothing and utensils and aff ecting their 
livelihood. Many poor and daily wage earners have lost their livelihood completely. There has been extensive 
damage to micro, small and tiny industrial units which are in thousands in the aff ected areas. Further, the 
fi shermen were off shore for more than a week which aff ected their livelihood. 

(v) Hence, the Additional Chief Secretary/ Commissioner of Revenue Administration & State Relief Commissioner 
has requested that the Tirunelveli, Thoothukudi, Kanniyakumari, Tenkasi, Ramanathapuram and Virudhunagar 
districts may be declared as the Flood aff ected districts due to the Flood caused by Unprecedented Extremely 
Heavy Rainfall on 17-18 December 2023.
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3. The Government after careful examination accept the proposals of the Additional Chief Secretary/ Commissioner 
of Revenue Administration and State Relief Commissioner and declare as follows: -

( i) Cyclone Aff ected Districts

  Chennai, Tiruvallur, Chengalpattu and Kancheepuram Districts.

(ii) Flood Aff ected Districts

  Tirunelveli, Thoothukudi, Kanniyakumari, Tenkasi, Ramanathapuram and Virudhunagar districts

4. This order issues with the concurrence of Finance Department vide its U.O.No.4195/FS/P/23, dated 29.12.2023. 

(By Order of the Governor)

  V. RAJARAMAN,   
  Secretary to Government.
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Tamil Nadu Pollution Control Board 

From 
Thiru.  J. Hemant Josan, M. Tech.,  

District Environmental Engineer (G) 
Tamil Nadu Pollution Control Board 

C7 & C9 SIPCOT Industiral 
Complex 

Milavittan , Tuticorin  District 

To 
M/s. DCW Private Ltd 

Sagupuram,  
Tiruchendur taluk, 

Tuticorin district 

 

Letter No. TNPCB/DEE(G)/Tuti/Complaint/4456 0026 0209 0387 

7656522 7653944 7742382, 0666, 099997573/2024 

Dated 16.02.2024 

Sir, 

Sub Tamil Nadu Pollution Control Board – Office of 

the District Environmental Engineer - 

Tuticorin district - A complaint has been 

received stating  that the Illuminate Leach 

Liquor Wastewater Storage Tanks installed by 

DCW Pvt Ltd., have broken and mixed with the 

nearby salt producing salt pan/salt-beds 

affecting small scale salt production 

companies – Action – Regarding 

Ref (1) Complaints received directly on 

27.12.2023, 31.12.2023, 11.02.2024 by this 

office from Thiru. G. Prabhakar, S/o.  Thiru. 

Ganesan Nadar, 13, Keezhanavvaladivilai 

lane, Arumuganeri Village, Tiruchendur 

Taluk, Tuticorin District. 

(2) Complaints directly receivd in this office 

from Thiru. P. Boopalan, President, Small 

Scale Salt Producers Association, 8/5, 

Shanmugapuram Railway Feeder Road, 

Arumuganeri, Thoothukudi District. 

(3) Letter No. 7656522 7653944 dated 

31.01.2024 and 7742982 dated 15.02.2024 

received through IPGCMS website from Thiru. 

P. Boopalan, President, Small Scale Salt 
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Producers Association, 8/5, Shanmugapuram 

Railway Feeder Road, Arumuganeri, Tuticorin 

District. 

(5)  Complained received vide District 

Collector's Public Grievance Redressal Day 

Petition No. 526 dated 09.01.2024 and 

complaint Letter No. R.C..G2/1749567/2023 

dated: 10.01.2024 received through Thiru. P. 

Boopalan, President, Small Scale Salt 

Producers Association, 8/5, Shanmugapuram 

Railway Feeder Road, Arumuganeri, Tuticorin 

District.  

(5) Letter No. 099997473 dated: 

08.02.2024.received through OLGPRS website 

from Thiru. P. Boopalan, President, Small 

Scale Salt Producers Association, 8/5, 

Shanmugapuram Railway Feeder Road, 

Arumuganeri, Tuticorin District. 

 

In the petitions mentioned under reference, it has been stated 

that  due to breakage of Illuminate Leach Liquor Wastewater Storage 

Tanks installed by DCW Pvt Ltd., and mixed with the  nearby salt 

producing salt pans/salt bed,  which has affected small scale salt 

production companies. 

Based on the above complaints, field inspection was conducted 

on 14.02.2024 by the Engineer, the Tamil Nadu Pollution Control 

Board. 

As per the field inspection, it was also found that the Solar 

Evaporation Ponds installed in your company were broken during the 

recent heavy rains and floods and damaged areas were renovated. 

Further, it was also found that due to breakage of the solar 

evaporation ponds, salt pans of small and micro  salt producers have 

also been affected. 
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Therefore, you are hereby directed to immediately 

renovate/repair the nearby salt producing salt pans/salt beds, which 

were damaged by your company. 

Sd/- 

District Environmental Engineer (G) 

Tamil Nadu Pollution Control Board 

Tuticorin 

Copy: 

The District 

Collector 

Tuticorin 

 

Submitted for information, as per Public 

Grievance Redressal Day Petition No. 526 

dated 09.01.2024 and complaint Letter No. 

R.C..G2/1749567/2023 dated: 10.01.2024 
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